
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CORAM:

NEW DELHI

O.A. No. 963 1986

DATE OF DECISION 7--1-1987

Rakesh Kumar Petitioner

in person Advocate for the Petitioner(s)

Versus

Sri s.K.Bhatnagsir, Respondent^
b«creiary to boTnTTor j.nciia -jna uLntrs,

F'iss Rajakumari Chopra _Advocate for the Respondent(s)

The Hon'ble Mr. Justice 1< .S. Putta-wamyj l/icB-Chairman

Ihe Hon ble Mr. airbal Wath, r'iember(A)

1. Whether Reporters of local papers may be allowed to see the Judgement ?
\

2. To be referred to the Reporter or not ? \
I3. Whether their Lordships wish to see the fair copy of tile Judgement ?
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Justice S»Puttasujamy>In this application made uncer Section

19 of the Acministrotiue Tribunals Act,1985 ('the Act') the applicant

has soughi' for ysrious directions to the respondents. The principal

direction nough' by the applicant is that the respandents should be

directed to pay hin; the salary for the months of September and October

1915.
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2, Sri Rakesh Kumar, the applicants in our opinion, very

fairly subrrcts that the salnry due to him far the monthsof

September and October, 1986 has been paid by Government on

6-1.1-1966, When that is so, this application no longer really

surui\Bs for consideration.

3. Euen othcriuise uie are of the view that some of the

reliefs like payment of interest and damages cannot properly

be granted on the facts and circumstances of the case. Ue, there

fore, dismiss this anplicat,ian as hsuino become infructuous.

But, in the circumstances of the case, ue direct the parties

to bear their own costs, ^
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(K,S,PUTTASli.!AnY) (BIP.BAL WATH)
UIC E- CHAIR r-''A W Fl E BER(Rri)


